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Raj esh Kunmar Goel, Director, NALSA

I nt ervenor . Chandra Prakash, Adv.
s. Subha Cama, Adv.
Ms. Suj aya Bardhan, Adv.
UPON hearing the counsel the Court nade the follow ng
ORDER

The application for exenption fromfiling OT. is allowed.

We are infornmed by | earned counsel appearing for the Mnistry
of Worren and Child Devel opnent , Gover nient of I ndi a

t hat a

Conmittee has been set up on 24th February, 2016 for drafting a

manual simlar to t he Prison Manual for consi dering
i ssues

pertaining to juveniles who are in custody either in Cbservation
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Ms. Shama Parveen Khan, Menber Secretary of the Conmittee is



present in Court. She has i nfornmed us t hat t he Comi ttee i
s

expected to submt its report by 31st May, 2016. She is personally
of the opinion that the tinme given is too short. After hearing
her, we are in agreenent with the view expressed by her. Though

the matter is urgent yet there is no need to show undue haste in
the preparation of the nmanual or produce a half baked document.
We also find fromthe notification issued on 24th February,

2016 by t he M ni stry of Wonen and Child Devel opnent t hat
n

constituting the Committee no one from academ a has been i ncl uded.
However, we are told t hat now Ms. Jyoti Dogr a Sood, Seni or
Assi stant Professor, ILI has since been co-opted. We are of the
vi ew t hat some assi stance should al so be taken froma person in the
police who is interested in issues of juvenile justice so that a
conposite docunent is prepared
The Comi ttee shoul d al so take the assi stance of | ear ned
Anmicus Curiae and if necessary a representative of Commonweal t h
Human Rights Initiative (CHRI) who clains to have done sone work on
data collection on prisons. The application for intervention filed
by CHRI is disposed of with this observation
W have al so heard |l earned Additional Solicitor Ceneral as
well as |learned Ami cus Curiae on the issue of unnatural death of
prisoners which is the second itemin the letter sent by Justice
R C. Lahoti.
Learned Anmicus Curiae requests for sone tine to study the
material in greater detail and will get back to us in two weeks.
Learned Anmicus Curiae says that with regard to direction Nos.

2
1to 4, the information is being conpiled and he says that some

time is required to conplete the conpilation and the needful will
be done by the end of April, 2016. For this purpose, the matter be
listed on 6th May, 2016.
Learned Additional Solicitor General subnits that as far as
the directions gi ven on 5th February, 2016 are concerned,

particularly with regard to direction No.5, responses have been



received fromthe Director CGeneral of Police/lnspector General of

Police In-charge of Prisons only fromsome States on the |iving

condi tions of prisoners i ncl udi ng t he i ssue of their heal t h,
hygi ene, food, clothing, rehabilitation etc.. He says that he will
compil e the information and submt it within two weeks. He further

says that letters have already been sent to the State Governnents
and Union Territories to inplenent the Mddel Prison Manual 2016.

Wth regard to direction No.5, the matter be listed on 4 th
April, 2016. On that date, we al so propose to take up the issue of

unnatural deaths in prisons.
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Court Master Court Master



